IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

COURT -1V
IA-2353(MB)2023 IN C.P. (IB)/1895(MB)2019

CORAM:
MS. ANU JAGMOHAN SINGH SHRI KISHORE VEMULAPALLI
MEMBER (Technical) MEMBER (Judicial)

ORDER SHEET OF THE HEARING HELD ON 27.10.2023

NAME OF THE PARTIES: M/S. Galleon Shipping Ltd

Vs.
Ashpearl Shipping Services Pvt. Ltd.

SECTION: 9, 60(5) OF THE INSOLVENCY AND BANKRUPTCY CODE, 2016.

ORDER

1A-2353(MB)2023

1.

Mr. Devul Dighe, Ld. Counsel for the Applicant/IRP present. Ms. Nehal
Rajput i/b D.M. Legal Ventures, Ld. Counsel for the Operational

Creditor/Respondent present.

This is an application filed by the Applicant/IRP against the
Respondent/Original Petitioner seeking fees and expenses of the CIRP
process. Ld. Counsel for the Applicant submits that the Respondent has
paid the entire fees and expenses to the Applicant and matter is settled
between the parties out of Court. Ld. Counsel for the Respondent
confirms this fact. Hence, Counsel for the Applicant seeking permission
to withdraw the present application and closure of the CIRP process.

Permission granted.

Accordingly, 1A-2353/2023 is dismissed as withdrawn. In view of the
withdrawal of CIRP proceedings the C.P.(IB)/1895(MB)2019 is dismissed

as withdrawn. File to be consigned to records.

Sd/- Sd/-

ANU JAGMOHAN SINGH KISHORE VEMULAPALLI

Member (Technical) Member (Judicial)

27.10.2023 / Bmb



